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NOTIFICATION
- TINCOME TAX

Nd.ZQZD(F;Nd,494f1SBJTRDQPaﬁiala/?QQITCC)= In pursuance of sub-clause
(131) of the clause (44) of Section 2 of the Income~tas Act,1951(43 of
1961), the Central Goyernment hareby authorises 5/Shri R eSharmay
LeD.Rggarwal and SsSeMehra being pazetted Officers of the Central
Government, to exercise the powers of Tax Recovery Officers under the
said Actl

2 The appcintments of Shri H.C,Thind and Shri MeG.Sharme made

under Notificatien Nd.2486(Fde.dDd/iU&/??&ITCC) dt!, 26.8,78 and No,2531
(FNoe 404/106/77=1TCC) dtls 410078 respectively are hereby cancelled.

Je This Netification shail come into force with effect from the

date S/Shri ReK'e Shaxma, LoD eAggarual and S.S.Mehra take over charge as

“Tax Rocovaery Officere. y
: Stl/ =
(H. VENKATARAMAN)
DEPUTY SECRETARY TO THB GOVERNMENT OF INDIA
The Manager,
Governmenc of India Pressy
New Delhla

Copy forwanded o3~

1, All Directors of Inspection including n1{a&Me), New Delhi.
2. The Director, IRS(DT), Staff Collage, NagpuT.
3. The Gemptzoller & fuditor Geperal of India, New Delhi.
&, The Punsuncans General Punjad, Simla,
5s Tho Lhuef Sscretary, Sovernment of Punjaby Chandigarhse
&, The Joint Secretary & Legal Adviser, Ministry of Law, New Delhil.
7. The Commissioner of Income-taX, Patialai
8. Contral Coll=DI(RS&P),New Delhi(2 copies)for issue and distribution,
8, Guard File, - '
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